
Central Administrative Tribunal
J  Rcincipal Bench, New Delhi,

CFl-112/97
WA-887/97 in
MA_2lO/97
OA-169/97

tfeu Delhi this the 3rd Dune of 1997,

Hon'ble Or, Dose P, Uerghese, Vice-Chairman (D)
Hon*bla Sh. S, P. Bisuas, riember (A)

1, Sh, Deva Nand,
S/o Sh, Ciangal Oass,
K-305, Seua Nagar (Railuiay Crossing )
ffeu Delhi,

2, Sh, Sushi 1 Kjmar,
S/o Sh, Ram (iimar,
H, Mo, 231, Chandar Lok,
Shahdra, 0elhi-.93,

3, Sh, Nauab Aimed,
S/o Sh, Safiq Phemd,
D->2.8/6, Tagore Lane,
Kamla Markat, Delhi,

4, Sh, yipin Wjmar,
S/o Sh, Braham Singh ,
H,M'o,2D, Block £ Extension,
Gali No, 1, fhajuri Kiash,

,  ffiajuri, Delhi-94, ,,,, fetitioners

(through Sh, CL P, Sood, advocate)

versus

1, Sh, Ramesh Chandra,
Secretary (Health ) -
!Ri, C,T, (bvt, of Delhi,
5, Shy am Nath flarg,
Delhi,

2. Sh, (Dr, ) K,K, Dain,
CFfg, Director,
G, 8, Pant Hospital,
D, L, riar g, '
Delhi, ,,,», Respondents

(through Sh, 5, K, Gupta for Sh, 0,S, Gupta)

Order (Oral )
Hon*ble Or, Dose P, Werghese, 1/, C, (D)

In this Contempt petition, the order complained

against is the one passed by us on 24,1,1997, In
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complisnca to the said order of this Tribunal, the

respondents hav/e filed a detailed . and reasoned order,

dated 28.04^1997, In wieu of this, the petitioners

are giv/en lioerty to reagitate the matter in case any

grievance further survives in an appropriate forum,'

It is stated by the counsel for the parties

that both the As, have already been disposed of vide

orders dated 23,05,97,

■UJith the aforesaid observations, this C, P. is

disposed of. Notices issued to the allsgsd contemners

are discharged,

(3, P, Biswas) (Or, Oose^P. l/erghese)
M(A) - U.C, (0)
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